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1. The Learned Representative of both the sides are present.

2, After hearing for some time since the debt by itself is in dispute, therefore both
the sides are directed to place on record the respective Ledger Account Book in
their Books of Accounts to ascertain the outstanding balance which is claimed as
operational debt in this Petition.

3.

The Petitioner has not proposed the name of the IRP. Hence directed to place
on record the Consent Letter of the proposed IRP.
4. Adjourned to 08.12.2017.
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